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Hon'ble MT Seth, Memba

( By Hon'ble Ar. V.K. geth, A.M.)

In this Original Application ynder section 19 of the
Admindistrative Tribunal Act, the applicents have claim I’o;?: declaring
the re-advertissment dated 30,1,1991 and 16,12,1992 for t}lﬁe poat of
Extra Departmantal granch Postmaster Manaoorabad, Allahabad jssusd by
senior Superintendent of post Dffice Allahabad Division as mull and
vald and for issue of direction to the respondents to finaliss the
selection in view of the edvertisement of 27.7.1390, They heve also
prayed for pol ntment of one of applicants as E.D.B.P.H.,Mmaaorabae.
2. a facts of the case are that the post of Extra Departmental
gBranch Postmaster, fensoorabad fell vaoant in the yeai: 1990 and a
requisition was made to tha employment exchange oR f.6,1990, but the
said employment exchangs could not sponsor the nanas of suitable
candidates and therefore the respondent no, 3 who is senior
Supsriﬂnmdnnt(_ggst Office on 27.7.1990 through Gram pradhan imvited
the applications from sultshie candidates of the village Mansoorabad
fixing .y the last date for thes same as 16,8,1330. In responas to
the sald edvertisement, the applicants applied for the sald post ef

£.D.BeR.M, and vide letter of 5.,10,1990 they were reguired t9 produce

original d uments in regard to the qualifiaatiaaa eto, which they
submitted to the respondent no, 3 oA 11.,10,1390, However, the
responrdents iLnstead of making a salection re-advertised the semé post
on 30.1.1391 through Gram pradhan., The applicant's mpresaataum to

the ras;;omant; no. 3 for finallsing the selection in responas to
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advertismmi‘: dated 27.7.1930 did not bear fruit and instead of

respondant no,

5 who is senior Superintendent of Fost Office further

re-agdyertised q:a seme post on 19.,11.1392, The applicants heve pressed

- mebex kivan three

their case iatot;ana on the ground that thete

candidates who

plied for the po%!t in responsae to the advertisement
quol u

}
dated 27.7.1950 and as such ¢l for minaimum nember of candidates

c omp_.le ted snd

the respordients are duty bound to finalise from among

those candidates,

. 854 Thq

on the grounis

only three candidates imcluding the asplicante applied for the said post

and on being not satisfied under ths instructions of the goverament vid e

respondents have resistad the asplication, inter-alia

that(1) inresponse to the advertisement of 27.7.133D

and

publicity was made on 3u,1,1990 in reaponse to which none epplied.

Conseguently, one Sri Pramod Narayan Mishra £.0, Packer wes given

alternative sppointment and when the seid Sri Pramod Hersyen flshra

was qualified as Postmasi« and the post of E.,0.B.P.M, fell vacent

anc advertisement was sgain made and this time 9 nemes were sponrsored

by the employment exchange, but the names of bath the epplicents were

not sponscred by the mbloymant exchange. The respordents have also

asserted that &m if the epplicents hadg any grievence, thay should hav e

approached the
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. nor allowed to join as E.D.B.P;M.‘ The applicants were
| issued certain ls=tters by the Senior.SUQerintendent of
;' posts Offides on 5.,10.1990. The letter addressed to
applicant npo, 1 inter-alia stated that in case, |he
desired his appointment as E.B.P.M, he should tqnder
| | resignation from the oost of Gram Pradhan and furnish
a copy of the same to this office, He was also|asked
. | . of the copies of. e
| : to produce| the original/documents submitted by bim. In
the letter| addressed 1o applicant no, 2, he was| asked
to produce copg of character certificate, proof - of
‘ Income and original High School Certificate etel, From
these letfers, it is clear that the candidaturg of the
applicants for the poét of E.D.B.P.M. Was unden active
consideration of the department. However , neither of
these letters can be treated as an appointment lefter
confemring Fy right on the applicants, During the course
of the argument,'the learned counsel for the applicant
also coulld not cite any rules,instructions or pny Cast
law making it obligatory on the part bf the departﬁent

% . to confine the selection to only three candidates whoge

applicatiéns had been received in response té second
notice dated 27.7.l§90. We see nothing wrong jon the
part of the department of posts in their actign of

fresh reguisition to the employment exchange 1o enable
them to fake a selection of the best candidaté: from ja

choice
larger ffield ofy. The applicants have not mage out

-
a case or even contended that they had a belilpr claim
for their names being forwarded py the employfment &
‘eéxchanggq than the nine candidates whowe' names were
actually forwarded by the employement exchange, ;
5 We, therefore, find no justificatign to
interveme on behalf of the applicants and thq applicpt
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